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Fakir Pi ®N an da,S/o.Late ]3haskar Pan 

@ Nda(ho is 	about 35 years of age by now)has 

filed this Original ADpl!catjon i.tder section 19 of 

the Administrative Trihials Act,1985 with prayers 

for issua'ice of direction to the Respondents/Raj1ays 

to provide him zin employment in Coach Repairing 

vorkshop at i3hubaneswar;because ld belonging to his 

family. was 	acquired by the Railways for the 

establishment of Coach Reparirig workshop in mouza 

Gadaka near Mflcheswar/BhuJneswar in the district 

of iwi:do f Orj: 

2 	 It aars, while lids were being 

acquired from different private individuals in 

'Jouza Gac1aka near Micheswarhueswar of 

District: Jiur ', a promise was held out to the 

)riV:1 ie )orson n (whose lds were being acquired) 
one of: the 

to orovide employment as :rneasuresof compensation. 

Accordingly names of displaced persons (whose 1ids 

were acquired)were supoijed to the Railways from 

the State Govement of Orissad Acquisitioning 

Autho rity;on receipt of which notices were given 

to those individuals imd after making necessary 

ClcLc omoloyments were given to the selected 

5 rJ:fls ccLn:curte with th0ir eJuc:tj:.r al ::'j:Hf 	jcr 



etc.It further appears, the Applict repres,tei to 

the Railway Authorities on 22/08/1986 seeking 	an 

employrnt (from out of displaced persons qta)u-er 

the Rai1wayson receipt of which the Additi 

Chief Mechjcal Ehgineer (w) of Carriage Re 

.'-.rksliop of South Lastern 113,'ai1waysstationed at Mchesw: 

gave a reply to the Applicant on 04/12/1986-text ofi 

which is extracted 1elow:- 

11n & )an e to VOUt LCtt. 	cited aa 
it is to inform you that we have gone 
through your application as well as th 
list supplied by the Govt.of Orissa an 
the following conclusions were notice&. 

That your father's name has been foi 
in the list su)3lied by Govt,of Oris 
in Srl.No.16.The said plot belongs ta 
14 share holders in which Sri Bhaskar 
N an da son of Ban chh n idh I in on e of them. 
During the first selection on 29-11-1982 4-
we have informed you alongwith others by 
a employment notice by tnder certificate 
of oostirg vide SrlNo,9 dated 25-6-1982 •  
But you have neither attended the test 
nor informed anything in tirne,Th 	this 
selection Sri Susanta Narda has been 
se 1ected 

During the secor d selection which were 
held on dated 14,10•  1984 we have served 
the employment notice to Sri Bhaskar Nanda 
vide nov 17 dt.24.09,1984 but no application 
has been received against this case. 

In the 3rd selection we have deleted those 
cases from Govt list in which one per:son 
has Ylot appointment were called for inter-
view list wise (as Susita Nanda was 
appointed in the first selection in the 
Sl.No.76) your name has been deleted from 
the list and you have not been called for 
in ttview. 

Txja ig for our 	in a:n : ion 	taeU. 



perusal of the aforesaid reply/letter 

dated 04/12/1986 ,of the Railways ,goes to show 	that 

the name of the father of the ApplicEnt was shown as one ofth 

displaced persoy the State Govenmt of 0rissi)x 
.11 

the list of displaced persons supplied to the Railways 

End, accordirgly,the father of the Aplicrit was noticed 

to face the selection on 29,11,1982 rd again for the 

selection that was held On. 14,10,198$ It appears from 

the letter of the Railways that the fther of the 

ApplicEnt did not appear nor sd my of his reares-

ttive to face the selection (to take appointrnt from 
out of disp1ced persons  quot)fo r wLich his name was 

deleted 

By filing coter,the 	den  

have re-iterated the facts stated in their letter 

dated 04,121986 ad have also disclosed that the 

LEnd Acquisitioning Authority(i.e. the State Govt. 
their 

of 0rissa) had also expressedull satisfaction In 

their commtr ication dated 06,1,1989, 

e IVe herd Mr,M,K.Rath,Learned Coixisel 

appering or the Applicant rd Ms,S.L.Pathajk,Learned 

coirsel apoearing for the Railways/Resoon1tsid perused 
the materials placed on record, 

App1icit has descrthed himself to Ie 

33 years of age during 2002 and by the. time the 
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aforesaid letter 	dated 04.1:2.1986 L: 	ilj:y ) 

was given to him,he was, therefore, 16 years - o1 •  

The selection was going on during 1982-1934; 	71ier 

the Applicant was a minor and, as such, i 	rot 

availaiDle to be provided with any employmt.It is 

not the case of the Applicant that any other mernizer 

of his family approached the Railways to get an 

employment at the relevant time.The Applici-it his, 

virtually, challenged the order of the RaiL'oy 

(comntiicoted on. 04.12.1986)after a lapse of 16 yrs. 

No exlanatjon has bcen given for such delayed approach. 

Under kinexures-2 md 3, copies of two documents have 

been filed to show that those were brought to the 

notice of the authorities of the ri1ways claiming 

emoloyrnent ttder clisplace,,a persons quota• ut in coursa 

of headng,todav, Mr.Rath (loameci counsel aar)earirc 

for the Apolicmt) oroduced the originals of those 

two documents (coojes of which have been produced 

as 	n e ures- 2 an d 3 to the 0 • ) 7h ich goes to 

show that those documents ware never produced before 

the Railway Authocities. 

6 	 Aforesaid discussions goes to shw that the 

Applicant being a minor was not available to take any 

employment under the Railways.even by 04.1219861-lis 

father,to whom notices were çiv neither appeared nor 

clainx# employment at the relevant time, for any of his 

famjly merfl)erS.ThUS,the prayer made in this O.A. is 
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devoid of y rnerit;apart from the fact that this O.A. 

is bQcl for delay and laches•  

7. 	Ir the result,thjs C,. is djsmjssed 

hoiever, there shall be no order as to costs 

Li 
cr.N 	'i T) 

Vie -Chajrmai 	 Mernber( Judicial) 


